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The Lok Sabha adjourned for Lunch till Fourtsen
of the Clack.

The Lok Sabka re-assembled after Lunch ot two
minutes past fourteen of the Clock
(MR. DeruTY-SPRAKER 1n the Chair)
FINANCE BILL, 1972—Contd.

MR. DEPUTY-SPEAKER : Shri G. Vish-
wanathan.

Re. : ALLEGED MANHANDLING OF
MEMBER BY WILLINGDON HOSPITAL
STAFF—Uonld.
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Sir, I would request you to adjourn the
house to take note of this serious matter. This
can not be tolerated, We cannot sitsilent . . .
(Interruptions) This is not an ordinary mattet.
This is very serious matter.

MR. DEPUTY-SPEAKER : I understand
that., I believe, it is about the same question
raised in thc morning.

SHRI G. VISHWANATIHAN (Wandi-
wash) : Let the Minister make a statement.,

MR. DEPUTY SPEAKER :I think, it is
desirable that the Minister should come for-
ward with & statement. But I do not sec the
Health Minister here.

SHRI NARSINGH NARAIN PANDEY :
He should be summoned . . . ([nlerruptions)

MR. DEPUTY.SPEAKER : Kindly listen
to the Chair. I think, it is most essential that
the Government should take note of the strong
feelings of the hon. Members. The Govern-
ment should come forward with a statement
as enrly as posiible. Let us give them some
time, In the meanwhile, let us go with the
business of the House.

SOME HON. MEMBERS : No sir.

SHRI NARSINGH NARAIN PANDEY :
The Health Minitser himself must come and
make & statement as to what action he has
taken. We cannot tolerate this bureaucracy

now. (Interruplions)

MR.  DEPUTY-SPEAKER Order,
please Let me enquire. Please give me some
time. Pliase listen to me. (Interruptions) Order
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please. Let us hear what the Government
has to say. The Minister is not here. I think,
it is most essential that Government should
come forward with the statement. Let this
be conveyed to the Minister of Parliamen-
tary Affairs that he should come as quickly
as possible to the House. (Interruptions) 1 have
made this observation from the Chair. Mr.
Singh, if you have somcthing to say on this,
you may convey it to your senior colleague, . .

THE DEPUTY MINISTER IN TIIE DEP-
ARTMENT OF PARLIAMENTARY AFF-
AIRS (SHRI KEDAR NATH SINGH) : I
have conveyed to the hon. Minister. He has
promised to come immediately,

MR. DEPUTY-SPEAKER ; The Minis-
ter is coming. Let us conduct ourselves with
a little dignity, Even anger should be with
restraint in order to be more effective. The
Minister is coming in a wvery short while.
(Interruptron)

SHRI NARSINGH NARAIN PANDEY :
We cannot proceed with any business now. I
move that the House be adjourned for half
an hour. (Interruption)

SHRI VASANT SATHE (Akola) : The mattcr
is a serious one. Speaker himsell said in the
morning that the member of Parliament was
about to be murdered if the police had not
come. This was his own statement. That is
why (he matter is so serious.

SHRI C.M. STEPHEN (Muvattupuzha) :
There is another aspect to the matter. May
I make a submission ?

MR. DEPUTY-SPEAKER : Yes, one by
one. Mr. Stephen.

SHRI C. M. STEPHEN : Personally,
my amessment is that this is not a matter in
which the Chair could expect equanimity
from the members of this House. We, from
different parts of India, are here for the pur-
pose of discharging our Parliamentary duties.
Wegatomchmpialmtmelynpduwdti-
zens but in exercise of one of the rights bes
towed on us as members of Parliament.
When we are bere in the Capital of India as
Members of Parliament, discharging ouf
duties as Members of Parliament, if anybody
assaults any of us it is not merely an amavlt
on a private individual but there is breach of
privilege involved in it, and there is a scose of
insecurlty. Under the shadow of insscurity,
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you may not expect us to maintain the sense
of equanimity and to participate in the deli=
berations, Therefore, Sir, please do not call
upon us to start our deliberations or dis-
cussions. We expect the Minister to come
over here and explain the position to us, and
it should be decided whether it must be raised
as a matter of privilege or the doctor or
whoever it may be should be called to the
bar of Parliament. Then alone, we will be
able to proceed with the business of the
House (Intarruplion)

oF WA wwex ;. wrE wriand
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MR. DEPUTY SPEAKER : Let me hear
the hon. Members. . .(Interruptions) 1 think
what the hon. Members say on this question
will go on record and what has gone on
1ccord, will have to be taken notice of by the
Government. Therefore, I will allow a few
members to express themselves, Mr. Stephen
has been pressing that it is a  privilege issue.
Let me hear a few more members also.

SHRIC. M. STEPHEN: The doctor
must be called to the Bar of the House,

SHRI JYOTIRMOY BOSU (Diamond
Llarbour) : Sir, there is a serious cause for
concern. The matter was brought before the
House and the Speaker, in his wisdom, had
alluwed it to be narrated during the question-
hour whioh is never done. But, what surprises
e more is that it happened around 10 a.m.
and now four hours have passed. We were
told that all the Ministers including the
Minister of Parliamentary Affairs, the Health
Minister, both had been there and made an
vi-the-gpot inquiry to find out the facts. We
are anxious to know what is the correct state-
ment and what has  actually happened.
Because this is very serious matter for the
House, I suggest that since the Government
has not come out with a  statement although
the Minister has repeatedly indicated in the
House that he will come out with a statement,
the Chair should consider the sentiments of
the members of the House and, if itis not
proper, may 1 suggest that I move that the
House be adjourned for half an hour till such
time that the Minister comes out with a state=
ment.

SHRI BHAGWAT JHA AZAD (Bhagal-
Mty s Under Rule 109 1 seck your permis-

sion to move that the discussion on the Bill be
adjourned.

SHRI NARSINGH NARAIN PANDEY :
I support it.

SHRI SAMAR GUHA (Contai) : In the
morning, it was an extra-ordinary, I should
say, situation that arose in the House., .

SHRI BHAGWAT JHA AZAD : I have
already moved my motion. How arc you
allowing him. . .({Interruptions)

SHRI NARSINGH NARAIN PANDRY :
The motion is before the House.

SHRI BHAGWAT JHA AZAD : Under
Rule 109 I have asked your permission to
move my motion.

MR. DEPUTY SPEAKER : Please listen
to me also. . .(Interruptions) No. it is not as if
soon after you move the motion it must imme-
diately be put to the House. I have to hear
other Members also and in this case you first
have to get my consent which I have not
given.

SHRI BHAGWAT JHA AZAD : Uader
Rule 109 I have sought your perrussion.

SHRI SAMAR GUHA : Please allow me
to completr.

MR. DEPUTY SPEAKER : Mr. Guha
is very anxious lo express himself.. . .(Interrup-
tions) Here is my difficulty in running the
House. I am not saying that you should not
speak. I will hear all the hon. Membens. ..
{Inserruptions) Order, please—because I thought
that what the hon. Members say will go on
record and that will be taken notice of by the
Government. Then, a submission is made
very strongly that ‘We do not want to hear
anything and the House be adjourned’. Now,
when the Minister is here and I have called
upon him to speak, the Members say, ‘We
alsu have got a right to speak. There must
be a certain amount of consistency. Mr. Samar
Gubha. . .(Interruptions)

SHRI SAMAR GUHA: Mr. Deputy
Speaker, Sir, in the morning the whole House
whns excrcised by the ugly incident that took
place in the Willingdon Hospital. Tt was not
an assault on an individual only, it was an
assault on the privilege, dignity and honour
of the Member and the whole House, Not
only that, Sir, the hon, Speaker who usually
maintaing & clam demeanour, was so much
excreised that he used words and cxpressed
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his indignation 1 unmistakable terms.
Not only that. He asked the Government
to come out with a statemeat as soon as
possible and without delay. It is an extraordi-
nary thing that no statement has been made.
BEven after the lunch recess we arein the same
position as no statement has been made and
the House s full of notonly anger, butindigna-
tion. The Minister must comeout immediately
with a statement before any other busincss 1s
taken up. I really regret the attitude of the
hon. Minister. He should have come out
carlier with a statement.
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THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): Sir, I fully
share the feelings of distress and anguish on
this unfortunate incident, I have requested
my colleague Shri D. P, Chattopadhyaya to
visit the hospital. He has gone there. We are
quite prepared to make & statement, But it
will take some time as facts have tobe ascer-
tained. We want to make a good statement,
a connected statement and we informed Mr.
Speaker, He allowed that statement to be
made at about 4 to 5 P.M. or at 5 O’ clock,
SHRI D, P. Chatiopadhyaya has gone there.

o gorwe wat (35dt) : @@ TR
g T aiw o A 4% frgy M
T Az g 1. (). .

SHRI RAJ BAHADUR : I have inform-
ed the Speaker about this. If this was not
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communicated to Members. I am sorry for
that.

SHRI D. N. TIWARY (Gapalganj) :
Let the House be adjourned till 5 ©' clock,
We are not in a mood to hear anybody.

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : Tam fully in the hands of
the House. The facts are not known to me

personally. The Minister of State has gone
there.. .
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SHRI UMA SHANKAR DIKSHIT : I
was at that time in the All India Institute of
Medical Science to visit a patient. There
was another case, a complicated case of ope-
ration regarding a former Member of Paiha-
ment and Minister. An operation had to
be performed for hrart trouble and %o on and
%0 I had gone there After that I had another
appointment and at that time I came to know
about this and immediately 1 said that officers
and the Minister should go and make on the
spot enquiries and then come back and tell
us what the position is. We have not yet got
all the facts. This 1s not a matter on which
there can be any controversy or difference of
opinion at all I am one with every hon.
Member of the House. It is not only a ques-
tion of responsibility of the Minister, but it
involves the privilege of the House, the privi-
lrge of every member of Parliament. There
can be no question of controversy. I feel
more distressed than anybody else can be.

SHRI DINEN BHATTACHARYYA
(Serampore) : But the facts must be placcd
before the House at the earliest possible time

SHRI UMA SHANKAR DIKSHIT : A
responsible member, a Professor, a Minister,
has gone there. A large number of peoplc
were present. The class IV establishment
has gone on strike. There is a situation
there. A large number of poople areinvolved.

SHRI JYOTIRMOY BOSU : Why have
they gone on strike ?
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SHRI UMA SHANKAR DIKSHIT :
The Director General has gone there. The
Joint Secretary has gone there. Other officers
have been sent there, The Minister has gone
there (Interruptions). 1 would request them to
listen to me and understand what the posi-
tion is.

ot aoy qi¥ (TENYR) o FET A
FrAxwz e ar wr § f5 TR
qZ WA |

SHRI DINEN BHATTACHARYYA :
Why did he himself not go? Why did he
send only his Secretary ?

SHRI UMA SHANKAR DIKSHIT : I
was busy with another engagement. The full
facts were not known to me. Even now, they
are not known, We will nol necesarily wait
till 5 Q’ clock. As soon as Prof. Chattopa-
dhyaya rcturns, we will request your permis-
sion to make a statement (Interruptions). 1
may be allowed to complete my statement.
After we make that statement, the House can
take any decision it likes. I would request the
House to wait till that statement is made.
Afterwards, the House can take whatever
decwsion it likes We will consider it. Who-
ever may be responsible will be dealt with.
May be this inquiry may not be enough. We
will institute another proper inquiry, an ofli-
cial inquiry. We will try to fix responsibility
and whoever is resporsible, we will deal with
it according to the measure of responsibility
strictly and any penal measure necessary will
be taken. I am really distressed at what has
happened. Ifeel this with all my heart. I have
the same feelings that members bave. But my
only request is : let that statement be made,
After that, whatever else is to be done, should

be done in all propriety.

Thank you.

SOME HON. MEMBERS ress—
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MR. DEPUTY SPEAKER : Members
will kindly listen to me. About shri Bhagwat

Jha Azad, Ido not think he has moved his
motion,

: SOME HON. MEMBERS : He moved
t.

MR. DEPUTY.SPEAKER : I do not
think he bas moved it.

SHRI BHAGWAT JHA AZAD : Rule
109 says that the Speaker’s consent has to be
obtained first.

MR. DEPUTY-SPEAKER : The rule
says @

“At any stage of a Bill which is
under discussion in the House, a motion
that the debate on the Bill be adjourned
may be moved with the consent of the
speaker”.

I do not say I am shutting him out. He
has not sought my consent ; I have not
given him consent. Ife just moved it,
Therefore, I say . . .

SHRI BHAGWAT JHA AZAD : I have
not moved it. You are putting something in
my mouth which I dicl not say. I have also a
right to defend myself against the Chair.

MR, DEPUTY-SPEAKER : In that casc
I ask the Mimster of Parliamentary Affairs
whether he has any objection to its being
moved . . .

SHRI RAJ BAHADUR : Since the mat-
ter is going to be discussed, and should be
discussed, after the Minister’s statcment, the
motion need not be put now. I would request
that this need not be put (Interruptions)

SHRI N. SREEKANTAN NAIR (Quilon):
Shri Raj Bahadur was prevented from going
and making an inquiry.

MR. DEPUTY-SPEAKER : I am now
on the question of whether to give my consent
or not to the motion for adjourdment. Shri
Jha has drawn the attention of the House to
a particular rule. I sought the opinion of the
Minister of Pathamentary Affairs. He is not
in favour of this. In view of this, I think I
will have to seek the opinion of the House in
this matter.

SHRI NARSINGH NARAIN PANDEY :
Why ?

SHRI RAJ BAHADUR : Mr. Azad has
made a statement which gave expression to
the feelings of the entire House. (Inlerruption)
After that, he listened to me and after that
he listened to the hon. Minister of Health,
and after that, if he says that he does not want
to press the motion, he does not want to seek
your consent, I would appeal, I would plead
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with you, that this neced not be put to the
vote of the House. You need not give your
consent to this, I hope I am within my
right, and we on this side of the House are
within our rights, to appeal to you, so that
the question may not be precipitated. We
do not make it an issuc between the Class VI
staff there and Parliament. (Interruption). We
do not want to make it an issuc of that type.

it GEwR wat . ATAAIT qaREgl
QY FEAATT TC ¥ | gAHr AT AT
Tl ¥ AT 9T 1 A5 FATd R AT gaw
Lol

MR.
please.

SHRI RAJ] BAHADUR : Nobody has
prevented me. (Interruption)

MR, DEPUTY-SPEAKER : Order, order.
My problem now is that it 1s not possible to
conduct the House in this way. The House
must come to some kind of understanding,
some kind of an agreement, about what it
wants to be done. Before I deade to give
my consent to Mr, Azad, I sought the opinzon
of the Minister of Parliamentary Affairs. Now
Mr. Azad happens to a Member of your
party. If you can persuade him not to press
this matter, it becomes simple. But if you
cannot, the feelings of the House arc such
that I cannot say that it depends upon me. I
cannot run the House unless the 1ouse agrees
to be run., You kindly decide about it.
(Interruption)

SHRI K. N. TIWARI (Bettiah) : Sir, a
point of order. When Mr. Azad says he has
not moved the motion, and unless you give him
the permistion it cannot be moved, the fact
is that it has not beem moved. The hon.
Health Minister has come before the Howse
and has made a statement. He has enquired,
and has come before the House to meke a
statement : so, I think it is up to you to
decide, and I would like to appeal to the
House also, because the Minister has also
promised to make an enquiry and to make
a statement. (Intsrruption)

MR. DEPUTY-SPEAKER : Everything
§s in order if the House wants order ; nothing
is in order if the House does not want order.
I would likr to know from the Minister of
Parliamentary Affairs whether Mr, Azad has
agreed not to press it (Interruption)

DEPUTY-SPEAKER : Order,
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SHRI RAJ BAHADUR ; Supposing you
ask for consent, we will all stand in favour
of it because we feel hurt. But we do not
want to press it in order to enable Govern-
ment, the hon. Mnister of Health, to
properly deal with the whole situation.
Therefore, we do not want to precipitate
matters. Why should we precipitate it ? 1f
you ask for consent of the House, we will
stand in favour of it. But we do not want
to press it. So, I beg of you not to prem it,
and I would beg of Mr. Azad also, I would
appeal to him, not to press it.

SHRI P. VENKATASUBBAIAH (Nand-
yal) : Sir, the rule clearly says that the
Member caonot move the motion unless he
gets the consent from you. Now, it s left
entirely to you to give permission to Mr.
Azad to move it or not. (Interruption) The
Minster of Parliamentary Affairs at this
moment will not come into the picture.

(Intcrruption) Please bear with me.

Secondly, the hon, Minister of Health
has just now said that a statement is going
to be made, and after hearing that statement,
if the Member so desires that there should be
a discussion, with your permission it can be
done. The matter is so simple, I will appeal
to you to use your discretion and ask the
Minister to make the statement. And then,
if you feel a discussion is necessary, then 1t is
for you to say yes or no.

st wrewed o (W) 0 gaTSTA
wargm, off @7 Y A ¥ g ¥ AN
weara ¥w 1 far § 1 oW ag aaT W
ATt & 1 gy IFEr AT fr

MR. DEPUTY-SPEAKER: I have not
given.
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ug ¥ FYACAT FT FAH § AT KF I
At a7 T )
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MR. DEPUTY-SPEAKER : He has not
moved ; I have not given my consent yet.

SHRI AMRIT NAHATA (Barmer) : A
hon, Member of this House has placed
ctrtain facts before us. Now the Minister
says that he will get the facts verified and
collect information and then make a state-
ment before this House which means that
the Minister does not trust a respectable and
honourable Member.

SHRI RAJ BAHADUR :

insinuation.

SHRI AMRIT NAHATA 3 If it is not
so, the hion. Mimister must make a statement
that he will take action against the concerned
persoiis, against whom certain allegations and
chatges were made by the hon. Member.
Otherwise, this House must be gwven the
right to discuss the matter.

I repudiate the

SIHRI UMA SHANKAR DIKSHIT : I
have already sud that an enquiry will be
made and responsibility will be fixed and
whoever is found responsible will be dealt
with sutably according to the report. I have
assured that if need be cven penal action
will be taken ; I repeat that assurance.

SHRI JYOTIRMOY BOSU : Itis not
quite clear why the Government cannot come
with a clear statement of facts, although hours
have passed since the incident happened.
This is a very important thing. Shri Bhlgwat
Jha Azad has moved the mation .

SHRI BHAGWAT JHA AZAD : I have
not moved the motion.

SHRI JYOTIRMOY BOSU: Onece it
bas come before the House, you cannot with-
draw it. It should be left to the House to
decide whether the House should adjourn till
such time as the Minister makes a statement
or not. If you do not do so, Mr. Deputy-
Speaker, we shall be sorry that you are not
doing your job properly.

MR. DEPUDY-SPEAKER : I must make
it quite clear that Mr. Azad has not moved
the motion yet. Under the rules, he requires
my ronsent and before I give my consent 1
have to take many factory into consideration.
We are at that point. He has not moved
the motion.

SHRI RAJ] BAHADUR : According to
the Rules, at any stage of the Bill which is
under discussion in the Housc a motion thar

the debate on the Bill may be adjourned may
be moved with the consent of the Speaker,
Even if the consent of the Speaker is given,
he may or may not move. The word is ‘may’;
it is not ‘shall’ . . . (Interruptions)

SHRI SAMAR GUHA : Mr. Deputy
Spcaker, the debate on this issue is not an
issue between the Government or administra-
tion ; it is an issuc, which as has been rightly
said by many friends, involved the heonour,
dignity and privilege of the House and the
Mecmbers. From that angle, I want to sub-
mit one point. You have wury rightly said
that unless you give permission, Mr. Azad
could not move the motion. You yourself said
in your wisdom that you would like to take
the views of the House into consideration.
You were almost ruling that the views of the
House should be taken on the question whe-
ther Mr. Azad should be allowed to move
this motion or not. The position stands there.
Therefore, 1 think there 18 no scope for any
other controversy or discussion unless you
yourst1f withdraw the ruling you gave

MR. DEPUTY-SPLAKER : I have not
withdrawn anything and I have not given
any ruling.

SHRI S5AMAR GUHA : When the
Deputy-Speaker says anything from the Chair,
it amounts to a ruling, You sought the con-
sent of the House,

MR. DEPUTY-SPEAKER : No: I do not
need to take the consent of the House, I have
only to take the viewsof the House.

SHRI SAMAR GUHA : You said that
as the Minister of Parliamentary Affairs could
not persuade the member belonging to his
party to withdraw his motion, you will ascer-
tain the views of the House.

MR. DEPUTY-SPEAKER : You have
misunderstood me altogether For giving
consent to the moving of the motion, I do
not have to take the consent of the House,
I take the views of the House, Before I
give my consent and befure I put the whole
thing formally to the House, I wanted to
hear the Minister of Parliamentary Affairs.

SHRI BIHAGWAT JHA AZAD : Sir,
you would kindly recollect—and the record
will bear me out—that when the House re-
assembled, I said that under Rule 109 T
seek your permission to move ; I never moved
it. Unfortunately you have been accusing me
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of having moved the motion. At that time
neither the Minister of Parliamentary Affairs
nor the Health Minister was here and the
Finance Minister was not in a position to
make a statement What the member wanted
was adjournment till the Government comes
out with a statement. Now the two ministers
are here—the Minister of Parliamentary
Affairs and the Minister of Health, They
have promised that they are making a state-
ment by 5 o'clock or even before that. In
the light of this, I do not propase to ask for
your consent to move the motion.

MR. DEPUTY.SPEAKER : Since the
statement is coming latest by 5 o’clock o1 any
time before that as soon as 1t is ready, my
ruling is that we may continue with the
discussion on the Finance Bul. (Inferruption).
Shri Viswanathan,

14.39 hrs.

FINANCE BILL, 1972—Conid.

SHRI G. VISWANATHAN (Wandiwash) :
8ir, spraking on the Funance Bill, when the
Government is talking about liguidation of
poverty and removal of disparities day in and
day out, 1 would like to take up the question
of the financial policies, the fiscal measures,
the five year plans, ., and their effect on the
poverty, particularly their effect on the dis-
parity of income in the society. The National
Council of Applied Economic Research in its
study reveals that the top 10 per cent of the
house holds account for 42.4 per cent of the
aggregate wncome in the urban areas and 34
per cent in the rural areas. At the same time,
the bottom ten per cent of the households
have only 1.3 per cent of the aggregate income
in the wban arcas, Compared to the rural
sector, the inequality in the urban areas
scems to be going up, In spite of our direct
taxes on the affluent sections of society, in
spite of our high rates of taxation, definstely
the concentration of income and wealth in the
urban areas s increasing. The 75 larger
industrial houses, which are monopoly h 3
command nearly 50 per cent of the total
assets.

I would like to deal with this point, which
has been already dealt with by other hon.
Members. But I do not waant to take much
time on this point. In spite of the fact that
we are saying that we want to curb monopoly,
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the total assets of these 75 houses is going up
year by year. In 1963.64 it was Rs, 2,606
crores and by 1967-68 it has gone up to
Rs. 4,032 crores, Not only that, Birlas have
recorded an increase of 96.0 per cent, Shri
Ram by 96.4 per cent, Mafatlal by 959 per
cent and Parry and Company, ingredible
though it may look, 360.5 per ccnt, maost
probably because it is directed by a former
Governor of the Reserve Bank.

Of course, the licensing policy is ihere.
After all, why do we have a licensing policy ?
Because, we want to curb the monopoly. But
the same licensing policy, whose aim is to
curb monopoly, is giving more licences 1o
monopoly houses and thus accentuating the
disparitics between the small-scale sector and
the larger monopuly houses, Qut of the 195
licences given in 1971, 114 have gone to the
same big houses.

Then, let us take the case of bank ad-
vances. In 1969 the amount outstanding
against these 75 big houses was Rs. 440 crores.
After this much talked of nationailsation, after
thus great leap forward, in March 1970 it has
gone up to Rs. 491.73 crores. It is the same
sordid story in the case of advances by the
LIC. There was the Monopoly Enquiries Com-
mission, there was the Licensing Policy Enquiry
Committee, the Hazari Report and the Sarkar
Commission. All these commissions and com-
mittees come and go but the monopolies

remain for ever.

When we look at the achievements of the
Three Five Year Plans which we have com-
pleted, there is no proof of reduction in
incqualities. These three Five Five Year
Plans have completely and miserably failed to
biidge the gap between the rich and the poor
They did not achieve the objective of
redistribution of income, wealth and powo:
in the whole society.

During these three Plans the public ex-
pendityre increased considerably, to an  extent
of 250 per cent, The expenditure on educa-
tion, agriculture, health and some other
subjects also increased considerably. But what
is the effect of this increased public expendi-
ture on the income distribution of society ?
Normally any public expenditure influences
ability of the people to save and invest, But
the Government spending en health, kousing
and education affects the iu?om distribution
directly. For example, in the Wost Europcan



